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Petition(s) for Special Leave to Appeal (CGivil) No(s).11025/2012

M S MANGAT SI NGH COAL DEPOT Petitioner(s)
VERSUS
STATE OF U.P. & ANR Respondent ( s)

(Wth prayer for interimrelief and office report )

Date: 18/10/2012 This Petition was called on for hearing today.

For Petitioner(s)
Suni | Kumar Jai n, Adv.
Madhur Jai n, Adv.

5=

For Respondent (s)
M. Vinay Garg, Adv.
M. Upendra M shra, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

No counter affidavit has been filed by respondent No. 1 and 2
inspite of last opportunity granted. Counsel for the respondent No. 1
and 2 seeks further tine for filing counter affidavit on the ground that
counter affidavit is alnmost ready and can be filed within couple of days.

I amnot inclined to grant tine since |ast opportunity has al ready
been granted. Hence, place the nmatter before the Hon' ble Court, as per
Rul e.
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